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IN TNE CNIAL 	INISTAIVE TRIBJNAL 
o 	GUVJAA-iA'II I3JNCH 	 GUWAjtfI 	• 	t 

• 	 ORuR S1-IiET 

PicAlUN NO 	 OF 2001.  

t i cant (s) 	S\J 

ndent (s) 

bcae for 	pplicahts (s) Mv 	 Q2 j. 

ocate for Respobdent 4SY -  

es of the Registry 	Date Order of the Tribunal 

03.07.01 1 	At, S.Dutta, appearing for the applicant. 

., atates that thaVadesome developwent in th4 

matter. He requests for one weakstime. 

List on 117e2001 for admissione 	41 

PPicaton is in form 

-;;dvide  

mb 
vidf 

Member 
• 	

•;'); 	 d 
2.SS/ 11.7.01 	Heard learned counsel for the 

parties. 

Wei 	 Application is admitted* call 

for records. Issue notice to show 
- 	 cause as to why the interim prayer 

shall not be granted as prayed for: 

Returnable by 4 weekse Mr,ADeb Roy-. 

Sr,C.G,S.C4 accep.s notice no on 

• 	 behalf of the respondents List on • 

• 108.01 for Meanwh.ile 

status quo as on today shall be 

maintained, 

• 	 - 	 ViceChairman 

Im 
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NC1k!Q ida€d'1 	 B. C.Pathak, Addi, C.C,5,c for the 

respondents 
- statOA thai thecase may be 

fixed after three weeks.. In the meantime 

they 411 file written atement. Prayer 

is allowed and directed to flie written 

statement within 2 weeks. 
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List on 7/9/01 for hearing. 
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9.01 On the request of tioththu counesi for the 
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parties the matter is adjourrisdtO14/9f01 fo* 

hearing. 
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Application is disposed o. No costs. 

Vice-Chairman 
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Original Application No.236 of 2001 and 237 of 2001. 

Date of Ordéri This the 14th Day of september 2001. 

HON' BL MR.JUSTICE D.N.CHOWD1iURY,VZCZ.,CMAIRNZJ 

1. Shri Manik ch.Na 	 (In 0.A.No.236  of 2001) 
Son of Late Motilal Nag 
Insurance Inspector(Legal) 

uployees State Insurance Corporation 
Regional Office 
North i-astern Region 

Applicant 

By Advocate Mr.S.Dutta, K.K.Dey 
Ms.M.Choudhury, 

1. Union of India 
Represented by the Secretary 
Department of Iabour 
Par]. .iam ant Secretariat 
New Delhi. 

•1 	 2, Employees State Insurance 
Corporation 1  
represented by the Director 
Regional Office, 
North eastern Region, 
Guwahati- 2 1. 

The Regional Director, 
nployees. State Insurance 

Corporation, 
Regional Office, 
North eastern Region, 
Guwahati-21 

The Assistant Director 

nployeea ,State insurance Corporation 
Regional Office, 
North 4astern Region 
Guwahati- 21. 

5., Sri A.}iaque 	 (By Advocate Mr :14.I)eb Roy 
Inspector, Legal Office 	sr.C.G.S.C.) 
nployee& State Insurance Corporation 

Tinsukia. 	••• 	Rest,Ondents. 

2. Smti.Bulu Nag. 
Sife of Sri Manik Ch.Nag (In 0.A.No.237  of 2001) 
Super mt endent 
E*ployees State Insurance Corporation 

Regional Office 
North if.a stern Region 
Guwthati-21, .•• 	ppiacant 

By Advocate Mr.S.Dutta,, K.K.Dey, Mr.H..Choudhury 

 -Va- 

Co ntd" 
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The Union of India 
Represented by the $ecretary 
Department of Labour 
Prl lament secretariat 

New Delhi 
I 

E*ployees State Insurance Corporation. 

1epresented by the Director 

Iegional Office, 4j 	North Eastern Region Guwahati-21. 

3j 	The Regional Director 

nployees'State Insurance Corporation 
L 	Regional Office 

• 	 North Eastern Region 
; 	 Guwahati-21 

4, 	The Assistant Director, 
nployees' State Insurance Corporation, 

Regional O€fice, 
North Eastern Region, 
Guwahati-21. 

5. 	Sri JBoro, Manager, Gr.II 
Local Office 

4  
inployees State Insurance torporation 

F 	Tinsukia 	 ... 	 ... 	 Re8pondentg. 

By Advocate Mr.iI.C.Pathak, Mdl.C.G.S.'.. 

D.N.CliO)HURY.J(Vc) 

Both the applications were taken up for considera- 

ogether since 
ion4 	same facts and the same question of law 'àe involved. 

L. 

The applicant in O.A.No,,237 of 2001 jshewife of the 

r .applicant in 0.A.No.236 of 2001. By order NO 0 43Ai22/.15/2000 

Estt. dated 7.6. 2001 bcth the ap.ioants were transferred 

from Guwahati to Tinsukia. The applicant in O.k.NO.236/2001 

was transferred ftom the post of Inurance Inspector (Legal) 

Regional Office, Guwabati to the post of Insurnace Inspector, 

rinaukia DVjjO,Tifl$tiki5. and the'Appiicant in O..No. 

•' •. 237 of 2001 was transferred from the post of superintendent. 

Regional Office, Guwahati to the post  of Manager. GradeIt 

Tinsukia Division, linsukia. The canmon grievance of the 

contd/-'3 
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applicants those were focussed on the effect of the order 

of transfer in the educational career of the two daughters 

and one ninor son of the applicants,those studying in 

• 	 Guwabati. It has been contended by Mr.M.Chanda that they 

were transferred in the middle of the Academic Session,that 

would disrupt the educational career of their childen. It 

was stated that the Acadmic Session of the eldest daughter 

would be over by April/Hay, 2002, second daughter and minor 

son dould be over by April, 2002. 

I have heard Mr.M.Chanda learned counsel on behalf 

of Mr.K.K.Dey learned counsel appearing on behalf.of both 

the applicants at length and also HrJi.Deb tóy,' sr.C.G.S.C. 

and Mr.B.C.Pathak, itddl.C.G.S.C# appearing on behalf of 

F 	 the Respondents in both the applications. Apparently 

though no infraction of any statutory provision is discer" 

njble fran the order nonetheless the transfer of both the 

persons at a time undoubedly would cause dislocation in 

the education of their children. In the circumstances I 

am of the view that the ends of justice, will be met if 

direction i.e issued to the respondents to consider the 

case the case of the applicant &nt. Bulu Nag in 0.A.NO. 

237 of 2001 for retaining her at Guwahati for keeping the 

order of transfer in abeyance till completion of the final 

'H 	 exazuamjnatjon of the Chjldren. It is however, made clear 

that the applicant n O.A.No.236  of 2001 ShrI M.C.Nag 

Shall however, have to join in the new place'of posting 

at the earliest subject to the availability of the 

joining time. 

oontd/-4 
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The application thus stands disposed of0 

• There shall however be no order as to costs. 

Sd/VICC cHAIR 

,,.• 	•• 
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Guwhai Beuck 

IN THE CTRAL. 	INISTkATIVE TRIBUNAL: GUWAHATI BENCH: 

GUWAHATI 

Title of the Case: 	O.A. 	OF 2001 

Manik Chandra Nag. 

Applicant 

Union of India & ors. 

Respondents. 

I 	N 	D 	E 	X 

Si • No. Anriere 	Particula rsof documents 

1 1 Order No • 43-A. 2 2/15/ 1 2 

20'00-Estt.dated 7.6.01. 

tM 2 • 2 Order No. 43-A. 22/15/ 

2000-Estt.dated 7.6.01. 

3 	 Certificate dated 

26.5.01 of 

Dr.T,K. Choudhu.ry. 

4• 	 4 	 RepresentatiOn 
 

dated 8.6.01. 
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IN THE CRL ADMINISTRATIVE TRIBJNAL : 

GUWAWTI BENCH : GUWAHX I. 

OF 2001 

- BZ1WEEN - 

Sri Manik ch. Nag 

son of Late Motilal Nag 

Insurance Inspector(Legal) 

Employees State Insurance 

Corporation, 

Regional office, 

North Eastern Region, 

GUWahatit 21. 

... APPLICANTo  

- Versus - 

The Union of India 

represented by the Sec retary 

Department of Labour, 

Parliament secretariat, 

•New Delhi. 

Employees State Thsurance 

Corporation, 

represented by the Director, 

Regional office, 

contd.. 



- 

North Eastern Region, 

Guwahati - 21. 

The Regional Director.. 

Employees' State Insurance 

Corporation, 

Regional office, 

North Eastern Region, 

GtiWahati-. 21. 

The Assistant Director 

Emee' State Insurance 

Corporation, 

Regional office, 

North Eastern Region, 

Guwahati - 21. 

Sri A. Haque, 

Inspector Inspector, 

Legal Office, 

Employees' State  Insurance 

corporation, 

Tinsukia, 

RESPONDTS. 

Details of Application : 

1. 	Particulars of the order against which the 

application made : 	

I 
ccntd.. 
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Office order No. 46 of 2001 issued under 

X4emo No. 43-A.22/15/2000-Estt. dated 7.6.2001 by the 

Assistant Director for Regional Director, Employees' 

State Insurance Corporation, Regional office, North 

Eastern Region, Guw&iati-21 transferring the applint 

from the post of Insurance Inspector (Iga1) Regional 

office, Guwahati to the post of Insurce Inspector, 

Tinsukia Division, Tinsukia. 

Jurisdiction. of the Tribunal : 

The applicant declares that the subject matter 

of this application praying  to set aside the order dated 

7.6.2001 is within the jurisdiction of this Hon'bje 

Tribunal. 

0 

Limitation : 

The applicant further declares that the 

grievance in respect of which the application has 

been made has arisen by reason of transfer of the 

applicant as such this application is within the linii-

tation prescribed in sectIon 21 of the Administrative 

Tribunal Act, 1985. 

Facts of the case : 

a) That the applicant is a citizen of India 

S 	 - 	 ccntd.. 
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having his permanent residence at Guwahati. 

That the applicant joined in the respondt 

employees State Insurance Corporation on 10.1.69 as 

Lower Division Clerk. Thereafter he was duly promoted 

to the next higher post and he served in the. var.ous 

capacities in several places such as shillong, Tozpur 

etc. The applicant was ultimately promoted to the 

post of &iaacpe Insurance Inspector(Legal) in the year 

1994 at Guwahati which he is still holding, The appli-

cants wife Smt B.Nag is also serving in the respondent 

employees' State Iflsurance Corporation as Superintendent 

in the Regional Office at GuWahati. The applicant is 

due to retire in the year 2007. 

That the applicant is having 3 children 

i.e. 2 daughters and one sOn.The applicant's eldest 

daughter Smti bumita Ng is studying M.A. in the 

Gauti University. Her session for in the final year 

saed from April, 2001 and shall be continued till 

Nay, June 1  2Q0/His second daughter $mti Sumita Nag 

is studying B.Com . in the Gauhati Commerce College and 

her session for final year B.Com  started in the year 

March, 200l and shall be continued till April, 2002. 

Sri Sajal Nag the son of the applicant is studying in 

Class-IX iii the Central School at Noonmati, Guwahati and 

contd... 
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the sessions started in the year March, 2001. and shall 

•- be continued till April, 2002. 

a) That the respondent No. 4 for the res-

pondent No. 3 vide impugned office order No. 46 of 

2001 issued under menio N. 43-A.22/15/2000-Estt. dated 

7.6.2001 transferred the applicant from the post of 

Insurance Inspector(Leg al), Regional of fice,Guwahati 

to the post of I nsurance Inspector, Tinsukia Division, 

Tinsukia, The applicant beg to state that by the 

same order his wife Srnti. B. Nag has blso been trans-

ferred from the post of Superintendent, Regional office, 

Guwahati to the post. of Manager,  GradII, Iøcal 

office, Tinsukia • It was directed in the said impugned 

order dated 7.6.2001 that the applicant will be 

relieved from Regional office, Guwahati on 29.6.2001 

and thereafter should proceed to Tinsukia and take over 

charge of Insurance Inspector, Tinsukia Division, 

from Shri A. Haque, the respondent No. 5 Insurance 

Inspector after availing nornl joining time. 

A copy of the said impugned order dated 

7.6.2001 is annexed hereto and marked as AnneXure-i._ 

e) That the alicant beg to state that 

he is suffering from Osteoarthorities and not in a 

contd.. 
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position to walk properly. He needs constant advice by 

a competant doôtor. The doctor has advised that his 

recovery from the ilinessis not satisfactory. The 

applicant is presently on medical leave from 26.4.2001. 

The applicant further beg to state that the aforesaid 

impugned order of his transfer has been passed wI -t I.e 

he is on leave. 

copy of the Doctor's Certificate is enclosed 

hereto and marked as nnexir2. 

That the applicant beg to state that on 

thesame day the respondent No. 4 for respondent No. 3 

vide office oer No. 47 of 2001 issued under memo 

No. 43-A.22/15/2000-Estt. dated 796,2001 directed 

that in partial modification of this office order No. 

46 of 2001 dated 7.6.2001 the applicant will be relieved 

from his present duties of Regional office,, Guwahati 

irrmediately instead of 29.6.2001. 

A copy of the aforesaid dated 7.6.2001 is 

annexed hereto and marked as Annexure-3. 

That the applicant beg to statthat 

the aforesaid order of his transfer case as bolt 

from the blue. He is ill and under the treatment of 

contd.. 
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his doctor at Guwahati for which he has to go for 

medical leave presently. The applicant's 2 grown up 

daughters and one minor son is studying at Guwahati. 

They needs his help and care. The applicant is not 

in a position to go to a far place from Guwahati. The 

academic session of his eldest daughter will get over 

by June, 2002 and of his second daughter and minor 

son will be over by April, 2002 and it will be quite 

difficult for, the applicant to leave the station before 

the acedemic sessions are óover. 

That the applicant beg to state that 

there are many officers junior to hm in the rpondent 

Corporation including one Sri Rajen Deka, Insurance 

Inspector who is working since 1993 at Regional office, 

Guwahati i.e. working sinc longer period than the 

applicant have not been transferred and he has been 

allowed to work at Guwahati. 

That the applicant will be subjected to 

irreparable lOSS and injury if he Thas to go for work 

at Tinsukia in view of the impugned order dated 

7.6.2001. 

j) That the app ileant beg to state that he 

submitted his representation dated 8.6.2001 before the 

con td... 
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Regional Director, ES..I , Corporation, Bamunimaidan, 

Guwahati..21, stating that he is suffering from Osteo-

artharitis of his left knee and also his daughters 

and son who are studying and their academic session 

will be over by May-June, 2002 and till such time his 

transfer ny be kept in abeyance. 

Copy of the representation is annexed hereto 

and marked as Annexure-4. 

k) That the applicant beg to ste that he 

has not yet taken over tharge of Insurance Inspector, 

Tinsukia Divisfon, Tinsukia as such the respondent 

No. 5 could not join the post presently held by the 

petitioner in the Regional office at Guwahati. 

5. Grounds for relief with legal provisions ; 

A) That the impugned order dated 7.6.2001 

is arbitrar, illegal and rnalafide inasmuch as the 

respondent No. 3 and 4 knowing fully well about the 

illness of the applicant transferred him to Tinsukia 

where he Will not be able to get proper medical faci-

lities and as such the same is liable to be set aside 

and quashed. 

b) That the impugned order dated 7.6.2001 is 

contd.. 
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arbitrary, illegal and ma].afide inasmuch as the same 

has been passed in total non-application ofrnind, liastly, 

on the verge of his retirement and without affording any 

time to make representation and as such the same is 

liable to be set aside and quashed. 

That the impugned order dated 7.6. 2001 

is illegal and without jurisdiction inauch as the 
/ 

same has been passed in the midst of academic session 

creating much problem to the concerned employee and as 

such the same is liable to be set aside and quashed. 

That the impugned order dated 7.6.2001 

is arbitrary and discriminatory inasmuch as the junior 

incumbents of the sae rank working for longer period 

in the same office than that of the applicant has not 

been transferred and as such the sme is liable to be 

set aside and quashed. 

* . 	 e) That in any view of the matter the impugned 

order dated 7.6.2001 is liable to beset  aside and 

quashed. 

. Details of remedies exhausted : 

The applicant states that he filed 

representation dated 8.6 • 2001 befo re the Regional 

ccntd.. 
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Director Employees' State Insurance Corporation, 

Guwahati- 21 but no order has been passed yet. The 

The applicant beg to state that he apprehends that 

the authority will not pass any favourable or er to 

him. 

Matter not previously filed or pending before any 

other Central Aninistratjve Tribunal : 

The applicant declares that the matter 

regarding which the applicatiorjhas been made is not 

pending before any court of law or any other authority 

or, any other.Bench d the Tribunal. 

Relief sogght for: 

In view of the facts mentioned in para 4 

above, the applicant prays for the following relief(s):_ 

a) To Set aside and quash the impugned 

office order No. 46 of 2001 issued under tmo No. 43.-A. 

22/15/2000-Estt .dated 7.6 • 2001 by the Assistant Director 

for Regional Director, Employees' State 	 YM&RRMK  

Corporation, Regional office, bh Eastern Region, 

Guwahatj-21 transferring the applicant from the post. 

of Insurance Inspector (Legal) Regional office, Guwahati 

to the post of Insurance InspectorX Tinsukia Division, 

Tinsukia. 

con td.. 

I! 
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cost of the application, 

Any other approprie relief or relief that 

the Hon'ble Tribunal may deemfit and proper. 

9. Interim order prayed for : 

The applicant pras that pending disposal 

of thes application this Hon'ble Tribunal may be pleased 

to stay the opration of the impugned office order 

No. 46 of 2001 issued under Memo No. 43-.A.22/15/2000 

•-Estt. dated 7.6.2001 by the Assistafl Director for 

Regional Director, EnloyeeS State Insurance Corporation, 

Regional office, North Eastern Region, Guwahati- 21 

transferring the applicant from the post of Insurance 

Inspector (Legal) Regional of Fice,Guwahati to the post 

of Insurance Inspector, Tinsukia Division, Tinsukia. 

- 	10. That the application is filed through Advocate 

3ri S. Dutta and K.K. Dey. 

11. ParticularS of the India ik,stal order :- 

i) Nuiriber of India Postal : 

Order. 

Name of the issuing 	: 4. 
post office. 

Date of issue of 

postal order. 

contd., 
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• iv) Post office at which : 

payable. 

12. 0 List of Annexures : 

Annexures- 1 to 4. 

VERIFICATI ON 

I. Manik chandra Nag son of Late Motilal Nag 

aged about 54 years resident of Bamunimaidan, P.S. 

Charidmari,District- Kamrup, Assam do hereby declare 

and verify that I am the applicant in the instant 

application and the statlents made in paragraphs 

1, 2, 3subparagraphZ (a)(b) (c)(e)(g) (i)(j) and (k) 

of paragraphs 4, 5 and 7 to 9 of the application are 

true to my knowledge anèl those made in sub-paragraphs 

(d)(f) and (h) of paragraphs 4, 10 and 11 are true 

to my information derived therefrom which I believed 

to be true and I sign this veification on this'the  

e 	th day of 	 ,2001 at Guwahati 
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ANNEXURE - 1. 

EMPLOYEES STATE INSURMCE CORPORATION 

REGIONAL OFFICE: NORTH EASTER REGION 

GUWAHATI-21. 

No.43-A.22/15/2000.-Estt. 	 Dated & 7.6.2001. 

OFFICE ORDER NO. 46 of 2001 

The Regional. Director has ordered the postin/ 

transfers in respect of the fo1lodng officials in 

the interest of public service. 

Sl.No. Name official 
	

Present place Posting/transfers 

_Designapf 	ofosting 	Now ordered - 

Sri P. K.. sa  rmah, 	Local Office1 	Manager Gr.II(Offg) 

Off g .Mgr.Gr.I I 
	

Bongaigaon. 	Local Office, 

Shillong. 

/ 
/ 

Sri M.E. Nag, 

I.I(Legal) 

Regional office Insurance Inspector 

Guwahati. 	Tinsukia Division, 

Tia. 

+E- 

K9Jw4 	co&r 

Regional of fice,Manager Gr.II, 

Guwahati. 	Local Office, 

Tinsukia. 

tcal office, Insurance Inspector 

Tinsukia. 	a*k.R(LR) Bft.Br., 

Regional office, 

GuWahatie 

contd... 

Mrs. B..Nag, 

St. 

7 
Sri JBoro, 

Mgr.Gr.II. 

j 
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5 • Sri A. Haque, 	Tinsukia Division, Insurance Inspector 

I,I 	 Tinsukia. 	 (Legal), Regional 

Office, Guwahati. 

sri P.GOswami, 	Local Office, 

Offg. Mgr.II. 	Silchar. 

Sri T.C. Das Sastri, Local office, 

Mgr. Gr.II. 	 shillong. 

sri I .A ii She i kh, Regional office, 

1.1 ./Supdt. 	Guwahati. 

Sri P.K.Sarma, 	Local Office, 

UDC.-cashier. 	Dhubri. 

Manager Gr.II,L3cal 

Office, Silchar. 

Insurance Inspector 

(Reovery), 

Rgioflal office, 

GUwahati. 

Superintendent(Ad.ni) 

Regional office, 

Guwahati. 

Manager Gr.II ,Tøcal 

Office, Bongaigaon. 

U.D .A. -Cashier, 

aional office1  

Guwahati. 

$ri1D. Sinhà, 	Regional office, 

I.I.(R) 
	

Guwahati. 

Sri P.O. Patgiri, Regional office, 	TJ.D.C.-Cashier,Locái 

UDC. 	 GUwahati. 	 Office, Dhubri. 

Sri J,R.Mahaflta, Regioflaloffice, 	U.D.C.,Regional 

UDC- Cashier. 	Guwahati , 	 Office, Guwahati. 

Sri I.Ali $hekkh, I.I/Supdt. who is looking after 

contd.. 
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the works of Local office, Chandrapur will be relieved 

on the day when Sri C.K. Bora Manager Take-.over 

charge of Manager Gr.II, Local office, Chandrapur. 

On being relieved by Sri BOra, Sri I.Ali 

sheikh should proceed to Bongaigaon and take-over 

charge of Manager Gr.II,tocal office, Bongaigaofl 

immediately from Sri P.K. Sarmah, Manager. 

On being relieved by Sri I.AliSheikh, Sri 

.P.X.Sarmah should proceed tqshillong and take-over 

charge of Manager Gr.II, L.O. shillong from Sri T.C.Das 

Sastri after availing normal joining time. 

On being relieved by sri P.K.Sarmah, Sri T.C. 

Das Sastri should come to Guwahati and report for duty 

as Superintendent (Adm.) at Regional office, Quwahati 

after availing normaL joining time. 

Sri D. Sinha, Insurance Inspector(R), R.O. 

Guwahati will be relieved from his present duties of 

R.O. Guwahati on 29.6.2001 (AN) and thereafter should 

proceed to Silchar and take-over Charge of Local office, 

silchar as Manager Gr.II from Sri P.Goswarni, tr.,L.O. 

- 	 si].char after availing normal joining time. 

On being'  relieved by Sri Siriha, sri P.Goswarni 

contd,. 
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hould come to Guwahati and report for duty as 

I xis u rapc e Inspector (Recovery), Regional of fic e, 

Guwahati ixrrnediately. 

Sri M.c.Nag, I.I(Legal) (On leave) will be 

relieved from Regional office, Guwahati o(6.2OO1) 

(AN) and thereafter should proceed to Tinsukia and 

take-over charge of Insurance Inspector, Tinsukia 

Division from Shri A. Haque, 1.1 after availing normal 

joining time. 

On being relieved by Sri Nag, Sri A. Haque, I.I. 

- 	
Tinsukia should come to Guwahati and take-over charge 

of Insurance Inspector(Legal), R.O., Guwahati immediately 

after availing normal joining time. 

Mrs. B.ag, Supdt. will be relieved from her 

present duties of R.O. on 29.6. 2001(AN) and thereafter 

she should proceed to Tinsukia and take-over charge 

of Manager Gr.II, L.O. Tinsukia from Sri J. BOro, Mgr. 

after availing normal joining time. 

On being relieved by Mrs. Nag, Sri J.Boro, 

should come to Guwahati and should report for duty as 

Insurance Inspector (LR) Bft. Br.at R.O., Ouwahati 

immediately after availing normal joining time. 

cant 



4 

I 

- 17 - 

Sri P.D. Pat gin, UDC, R.O. Guwahati will 

be relieved fromhis present duties of R.O. Guwahati 

on 29.6.2001 (AN) and should join/take-over charge 

of U.D.C.-Cashier, L.O. Dhubni ininediately after 

availing normal joining time. 

On being relieved by Sri P.D. Ptgiri, Sd. 

P.K.Sarnm t 	should come to Guwahati and. 

join/take-over charge of UDC-Cashier, R.O. Guwahati 

from Sri J..R.Mahanta after availing normal joining time. 

On being relieved by Sri P.K. Sarma, Sri 

J.R. Mahanta, UDC- Cashier should report for duty as 

U.D.C. at R.O. GUwahati on the same forenoon/ afternoon. 

Transfer/posting of Sri. I. Ali Sheikh and Sri 

P. Goswarni have been made on their own request and cost. 

They will draw their present pay and other 

allowances as admissible in the new place of posting. 

TA/DA and joining time etc. will be entitled 

to the official at Sl.No.l,2,3,4,5,6,S,lO,ll. NO TA/DA 

joining time etc. will be entitlEd to the official at 

sl.No. 7 & 9 as the postings/transfers have been ordered 

on,th.r own request. No. TA/DA/Joifling time etc. will be 

entitled to the official. at Sl.No.12 as the posting has 

contd.. 
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has been ordered in the same office/station. 

Necessary charge/joining report may be sent 

tn due course. 

Sd,'-. 

K.C.GHOSH 

ASSISTANT DIRCI'OR 

FOR REONAL DIRECTOR,, 

To 

1. Officials concerned. 

• 	2. The Dy.Director(F),ESIC,R.O.GuWahati. 

3. The Dy.Director(R), ESIC,R.O.Guwahati. 

4.. All tDcal office Managers,NE Region. 

• 	5. Cash Br. R.O.Guwahati. 

6. All Branches, R.O.Guwahati- Bft.r3r. 

S. Office order Register. 

Personal file concerned. 

Hjfldi Cell, R.O.Gtwahati. 

... 

I 
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•ANNEURE - 2. 

EMPLOYEES' STATE I N SURAC E COR PORATI ON 

REGIONAL OFFICE: NORTH EASTER REGION 

GUWAHATI-21. 

No. 43-A. 22/15/2000-Estt. 	 Dated: 7.6 • 2001. 

OFFICE ORD L?RNOa  47 OF 2001. 

In partial modification of this office order 

No. 46 of 2001 dated 7.6.2001, the following officials 

will be relieved from their present duties of Regional 

office, Guwahati immediately instead of 29.6.2001 (AN). 

Sri D. Siflha, IaI(R) 

Sri M.C.Nag, I.I(On leave) [ 

Mrs. B. Nag, Supdt. 

Sri P.D. Pa'giri, U.D.C. 

Others conditions will reiain unchanged. 

Sd/- 7.6.2001. 

(K.C. GNaSH) 

ASS]. STANr DI RECT OR 

FOR REGIONAL DIRECT(R.e 

£ 

cofl d... 



: 

Officials Concerned. 

The Dy. Director (F), R.O. Guwahati. 

The Dy.DirectOr (R), ESIC, R.O. 

Guwahati. 

All Local Office Managers, 

N.E. Region. 

Cash Br. R.O. Guwahati. 

All Branches, R.O. Guwahati. 

Office order Register. 

8.Personal file conceed. 

9. Hindi Cell, R.O. 

GuWahati. 

ASSI SrANT DIREcTOR 

FOR REGIONAL MPRECTORA 

To 

0' 

,1&- 
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ANNKURE- 39 

Dr.T.K. Choudhury, MBBS, 	 CUAMBER: 

Regd.NO.5675(AMC) 
	

BAMTJNI NIDAN ,GHY- 21. 

Date. . . 

TO WH0'1 IT MAY CONCERN 

Certified that Sri M.C.Nag is undergoing 

treatment for Osteoarthrities of the Knee Jts.sinCe 

26.4.2001. He was advised rest from 26.4.2001 to 

25.5.2001. 3e his recovery from the illness is not 

satisfactory, he is advised further rest for 3(three) 

wks w.e.f. 26.5.2001. 

Sd/- 26.5 .2001. 

Dr.T.X. Chodhury, 

Regd.No.5675. 

0• 
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ANNEXtJRE- 4. 

I 	 To  

The egionai Director, 

£S.I. Corppratiofl, 

Barnuflirnaidan, 

Guwahati- 21. 

SUB:- 	Transfer of self from Guwahati to Tirisukia 

vide Regional office order No. 46 of 2001 

dated 7.6.2001. 

Sir, 

With reference tthe subject cited above 

I beg to state that I am not in a position tqprocesed to 

Tinsukia at present due to the fo11og reasons :- 

That Sir, I am now suffering from osteo arthaitis 

of the left knee joint and I am on leave on 

medical ground we.f. 26.4.2001. The doctor 

has advised me to take comp1e bed rest upto 

15.6.2001 for recovery of my ailments. 

That Sir, my chi1dten are now reading at Guwahati 
• 

Iy eldest daughter Miss Moumita Nag is a student 

of GuWahati UiVersity who* will appear M.A. 

Final examination during April, 2002 to May, 

2002. My youngest daughter Miss Sumita Nag 

contd. , 
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is a student of Guwahati comnerce College 

who will appear BCom final examination in the 

month of April, 2001. My son Shri Sandeep Natj  

is a student of Class-IX is reading in Central 

School who will appear final examination in 

the month of March, 2002. 

In view of the posit ion stated above I 

am to request you kindly to consider my case sympathe-. 

tically and cQncell the transfer otder till the acca-

denic session of my children is over and till recovery 

of my desease. 

Date: 8.6.2001. 	 Yours faithfully, 

Sa/- 8.6.2001 

(M.c. NAG) 

1.1 .LEGAL.. 

0.• 

kr9 
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IN THS CIN1!RLL ADMTISTEA'IVE TRIBUNAL 

GUWAHATI BENCH :; G(3WAHAPI 

0.A. NO.36 OP 2001 

iri MC. Nag 

Union of India & Ore. 

' And 

In the matter of 

ltten Statements submitted by 

the respondents 

The ü'ltten statements of the respondents are 

as follows :- 

1 	 That with regard to para 1, the respondents 

beg to office order No. 46 of 2001 and 47 of 2001 issw3d 

transferring the applicant fron Guwahati to Tinsukia Division 

in the interest of public service. 

Liability of transfer is one of the condition 

0 f service • The pet it loner joined the E . I Corporation 

iowing fully well that the post is a transferable post. 

Thereforep the petitioner have no right to claim that be 

may not be transferred as interest of the office is greater 

than the personal interest of officers/official. The - 

petitioner has been relieved from the duties of Regional 

Office s, Guwabati on 8.6.2001 (ni) as per office order No .47 

of 2001 ( partial modification of order No. 46 of 2001 
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dated 7.6. 2001 X ~ vidb office order No • 48 of 2001 dated 

8.6.2001. 

Copy of office order No. 46 of 2001 and 47 of 

2001 dated 7.6.2001 and order No.48 of 2001 dated 8,6e2001 

and appointment order enclosed as Annexu.re R1 and R2 

That with regard to para 8 and 3, the respondents 

beg to offer no comments. 

That with regard to para 4 .a, the respondents 

beg to state that as per declaration dated 2 0.5.1970 of 

permanent Home Toi by Sri Nag is P.O. Hoja, Gobindapally, 

Nagaon but not at Guwahati as mention by the applicant. 

40 	 That with regard to para 4.(b), the respondents 

beg to state that till the date of retirement, all the 

conditions of service are applicable to a Government sernt. 

}4rs. B. Nag has also been transferred to 

Tinaulcia in the interest of Public service vide Office Order 

No. 46 of 2001 and 47 of 2001 dated 796.20 01 and relieved 

from the duties of Regional Office, Gu.wahati on 8.6.2001 (EN) 

vide Office order No. 48 of 2001 dated 8.6.2001 . ( Copies 

of orders already enclosed ). 

Further, there is no such Govt ./Department 

instruction that both husband and wife serving in the same 

organisation can not be transferred. Rather, both husband 

and wife can be posted in same station as far as practiciable 

vide the Govt • of India 0 .M • No. 28034/2/97  BH(A) dated 

12.6.96 • Xeeping the instruction in view, both of them 

have be en transferred to the same station. 
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50 	 That with regard to para 4(0), the respondents 

beg to state that there is no order /in struct ion from the 

Govt. of india that the employee cannot be transferred in 

the middle of academic session of the employee's children. 

6 • 	That with regard to para 4 (d ) the respondents 

beg to state that the applicant and his wife frs. B. Nag 

have been transferred to Tlnsukia In the interest of Public 

service vide Office order No 46 of 2001 and 47 of 2001 

dated 7.6.2001 and as per office order No. 47 of 2001 9  they 

have already been relieved from their duties of Regional 

Office, Guwahati on 8.6.2001 (IN) vide Office Order No • 48 

of 2001 dated 8,6,20 01. ( Copies of order already. enclosed ) 

7 • 	That with regard to para 4(e), the respondents 

beg to state there is no such Govt/Department instruction/ 

rule that the order of transfer cannot be passed while the 

Con cerned employee is on leave. 

8 	That with regard to para 4(f)s the respondents 

beg to state that although in the office order No.46 of 2001 

dated 7.6.20 01 it was mentioned that the applicant will be 

relieved from his present duties of Regional Office, Guwahati 

on 29,6.2001 1, keeping in view of the interest of the Office, 

the same has been modified vide Office Order No 47 of 2001 

dated 7,6,2001 that the applicant will be relieved from duties 

of Regional Office, Guwahati on 8,6.2001 (FN). 

9 • 	 That with regard to para 4(g), the respondents 

beg to state that as the transferTed of the app iican.t has 

been ordered in. the interest of public service, therefore, 

his transfer case is not bolt Prom the blue as he knows that 



that the job is traneerrable, any where in India. 

Birther, there is no bar to educate the children 

at Guwahati U they are posted even at Tinsukia. 

10. 	That with rogzrd to para 4(h), the respondents 

beg to state that as the liability of transfer is one of 

the conditions of service and the applicant has been tran 

ferred In the Interest of public service, the applicant can 

not claim that senior employee cannot be transferred. There 

is no such Govt a/Department rule/instruction that Senior 

person can be allowed to work in the same station transferring 

the junior • The authority is etpower to transfer any one 

whom the authority feals that the service of the of1cer 

is more beneficial for the organisation. 

11 • 	Thai with regard to pam 4(0, the respondents 

beg to state that since the applicant has been transferred 

in the Interest of public service and liability of transfer 

is also a condition of service, there is no question of 

irreperable loss and injury arise due to the transfer of the 

applicant. There is also a provision that employee can take 

leave as per rule for medical trestmei it during and after 

transfer as and when require for the same. 

12. 	That with regard to pam % 4(j), the respondents 

beg to etate that the application dated 8.6.2001 submitted 

by the applicant has been considered carelly and has been 

intimated to the applicant that his request has been eonai 

dered but coult not be acceded to vids this office Memo No. 

43'.22/15/2000tt. dated 14.6.2001 ( copy enooaed 
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13. That with regard to para 4(k), the respondents 

beg to state that the applicant should Obey the order of the 

competent authority. 

	

14 • 	That with regard to para 5(a), the respondents 

beg to state that the order dated 7. .2001 is not arbitrary, 

illegal and malafido as the tranafer has been ordered in the 

interest of public service and liability of transer is also 

a condition of service. 

Iürtber, the applicant vi].l also be able to take 

medical treatment working at Tinsukia.. Therefore, the 

transfer order may not be liable to set aside and quashed. 

	

• 15. 	That with regard to para 9 5(b), the respondents 

• beg to state that the order dated 7.6.2001 is not arbitrary, 

illeal and mal.fjde. The order of transfer of the applicant 

has been issued appflng the mind in interest of public service* 

there is no Govt • instruction/rule that six year before the 

date of retirement of an employee can not be transferred. All 

the conditions of service are applicable till the date of 

retirement from service • Therefore, the order of transfer 

can not be set aside and quashed. 

	

16 • 	That with regard to para 5(o), the respondents 

beg to state that d it has already stated in para 4(0) above, 

that there is no Govt/in struction/or der that the employee 

cannot be transferred In the middle of the academic session 

of the employee's obil'en. Therefore, the order of transfer 

dated 796.2001 is not illegal and the same has been issued 

with jurisidictiono Therefore, the order of transfer is not 

liable to be set aside and quashed. 
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17 	That with 	èrd to pare 	(d )j the 	csponde:beg 

to state tbet bog to stbmit the coenta utat have already 

ae aga1t the forego Ing paragraph 4(h ) above . 

18.. 	• 	 , 	with reg rd to pa 	5(e ), 	the. r 1aspan dents beg 
Ai 

to state that 	 In v1e, of the above, the order, dated 

7.6,2001 is,  iot liable to be set aside and qiaashe. 

19. 	that 4th regard to para 6 9  the repondenta beg to 

tale that the application dated 86 o2Q01 eubii'tted by the 

applicant )ue been eonsidercd and ithated to 11M vide this 

*fioe Meio •. 1,104, 43'* .22/1 5/P~
00 )B1t 	dated 14 6 2Q01 tht 

bis request has been oonaidoDd but Could not be acceded to. 

( copy alrady eoloed ). 

00. 	that with regard to para 4t , the reoondents be 	to 

0 f for, 	no cOUt. 	 • 	 • 	 •. 	 • 	 • 	 • 

H 21. 

	

That with regid to para 8(a), the repondets beg 

to state Ivieu of thefast mentioned in above paDa, the 

offie order no46 oI 20C1 &d47 of 2001 £seed tdcrXio 
• 	 • 	 • 	 • 	 : • 	 • •• ,• • 	 • 

dated 7.6,2 001 nay not be set aside and 

22 • 	 That with regard to paras B'b) an1 8(c), the 

,respondents beg to offr no comzztentc. 

234 	thatdtb regard to para 9, the respoderts beg to 

2tate that the Hcu 'b le CATI is roQue sted. not to order to aty 

the operation of the offico order 	.46/2401 isaud under 

Memo VO, 43.22/15/2 00'36tt, dated 7.642'01 may not be s et 

aside and 	a*e4. 	• 

24. 	•T:at with rgard to para 10, .11 and tH, the respondents 

beg to offer no comaents. 
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beiing,  authorlood do hereby Yrthj and 

declare atte iat 	made in this ritje atatem 

are trte t I) 	 I oi?!]atj and beUe,e nd I have 
not PPVeee4 aj Daaterlal 	. 

th vfj on tbi 
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1PLOYEES STATE 1I15UflAUCE CURPOPATIGN 

EG ICN pL OFF ICE: N ( PSTH EASTE FJ REG IU I 
GUtAI17TL-21 

No.43-A. 22/15/2000EStt. 	 Dated 14-6-2001 

ME40R42½NDU1 

Stbject s Transfer from Guwhati to Tinsukia vide 

Regional Of ice order N0.46 of 2001. 
dated 7..62001. 

a.... 

With reforence to his letter dated 86-2001 
on the above subject,Sri MC 0Ng,Ifl$UraflCe Inspector 
is info iied that th Regional Director has exined 
his request and the se could not be acceded 
to and directed 	the undersigned to advise Sri 
N a C.Nag,IeI to join Immediately after,availing 
noxmal joining time as per order filiflgiihiCh 
departmental action voUd he taken cgalrlst h5 

( 	 GOSH ) 
ASSISTANT DIRECTOR 

FOR R1,GICNAL DIPSECTOR 

To 
	 (7 

Sri fl.C.Nag, 
Insurance Inspector1 

.S. i.CorporztiOfl, 
R. 0 .Guwah,ati 

-.1 
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Declaration of Pery-flall(I-vilt 1 11omeO address required..  
to be made -  under Vjause , l (4) f 	Ulristry of Uore -- Affac - 

i.mo io43/55Est(A) part IL dated 14105 a app1:1ea 
tho 1p1oyee& State Iitranco CorporatiOfl, for purposo 

avo1 Coricestion' to aov s-rvaats during remlar, ie3Va 

I decJre y permanent 1!omo aC under 	 I * 

4ddress  

°O 	}FcA, 

all 

fce 
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(DtarLnint of 1 	I:3onJILJ. 	. T.i:::Ln I. n(J) 

Ne Dc].hi, Le 12th Junc, 1997 

OFI?ICE 

Sub - Posbinq of hubanci and wife at the same statLon. 	 . 	. 
. 	 . 	 S 	 • 	

•: 	 . 	 . 	 . 	 . 	 :' • 	 j 	: 
. 	 . 	 . 	 . 	 .. 	 . 	 0 

The undersigned is directa to say that on the â.)JCCt • : • 

menticnsd above, Government had' issued detailed guidelines vide .. 	. . • 
O!•i No.28O34/7/86-Estt. (e) dated 3-4-86. The Fifth Central ay :c-', . • 
Corruiissjon has now recornrnended that not only the existing instrUC-,  
tions regar±ng the need to post husband and wife at.the samc  station need to be reiterated, it has also rcommendec1 that the 	':' 
scope of these instructions should be widenod to inc1ude the 
provision that where posts at the appropriate 1ve1 exist in th: : • • .. 	' 
organisation at the sme station, the husband and wife may invar1- 	y . ; • 
ably be posted together in oJer to onaile them to lead a normal : 
family life and lo-ok after bhc w1fjrc of the children, c51 -Dcia1ly 
till the children are 10 years of ego 	 I 

T 	 •. 
2 	The Government, afLcr considering Uio matter, has decide& 
to acceL this recorrhmc'nclation of the rrLh Crntral Pay CornrnhsiOfl 
Accordinolv, it is 	iter3Lcd that all MinLstris/DcprtrntflL should 
strictiz cIhre to the guidlincs laid don in ON No 22034/7/36- ' 
Estt. () dabd 3-4-86 4hlc deciding on the rcqucts for postingof e  
husband and wife at the same station and should ensure that sucb 
posting is lrvarj ably done, osn'cia1ly ti 31 thcir children are, ' 
years of. age, if posts at the appropriate level exist:In the 
organsatioi at the same cstationend if no adminisbrabiv problems 
are expected to result as a COnseqUenCe. 

3. 	it is further clrificd that vcn in cass whrc only the 
wife is a government scrvnt, the conc'ssion elaborated in Pr32' 
of this 0. . would be admissible to the government servant 

4, 	Theco instructions would be app1icabl only to po-ts 
ithmn the same department nd would not apply on appOifli.rn(nt 	; . 

under the Central.StafFing Schemo 
j u 

5.A copy of this Department's OM No 2a034/7/86-Estt(7) datd' 
3-4-86 is enclosed Eor ready reference and guidance 

rj 

6. 	-  ii --idi version of the OS is encloc'cd. 
I 	 t 

- 	 . 	 . 

- 	 $d . 	 ;. 
-- ...... 

	

(Harindor 	ng1i) 
Joint SccrcLary to the Govt. of ndla  

TcJ t'104 301 1276 
I 	 I 

To 

(i) All fln'strics ,'Dcpnrtmcnt s of U­m,  (evrimont of nc' 

Doo-'rtmont of omen & Child DeveJopH nL 
The National Commisio'i for Viomen, 1, De"ndiyal Uo!I iV I'iarg, 
ITO, New Delhi. 
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J)nhILi., ti 	3/1-86 	
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opFc 10 	m
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Subject •:, posting f husband arid wife 	the 	rne stati0fl": . 0 
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• 0 	 ' 

	

Tb 	uetiOfl O r fortiiUJtOfl of 	pC1LL regar1fl 
the 

2tq a U 	arn p1cc of hu5Ofld an 'ii[ 	ho 	rOlfl GOVt. 

siiCe o i0n the service of PubliC 
Sector Jn]rtalcigS has befl . • 	' . 

2aS 	1i 	;t1iameflt and ober rorums on svOTO1 QCCdS10fl 	Govt 

	

1on n - been tha 	
s Of 

t iquesLS Of Govt. servLS and emploYee  

:3I1c sectcr ufleak1flQS 	poting at 	amc batlofl uu11Y 

rcc1ve ,yrnn the Lic considor t ion, dnd that o i1i ca3 	S dcjOOd 	' 	t 

0 nrits, 1\C1fl lfl 	(1 t1 	rdrn nistratJV roqUrflmflt 
CJ 

 

	

mh: C ov L o I nl a b C g LVfl 	Ut 1110 L J ml ortfl-C Co the 
? 

Ecement Cr 	 statu Lfl Jil socLO 	m 1  fl ,1Rk DC JO 

tr3tg1es 	-J policies ar bOiflO fu1tj 1fl irnp1ornoCd by 

ere 	i 11 tries o t 	C Lj a' Govt Co 

	

n t 	
d( h vr LIi I 	ei(1 	It 

s also cons dered necessaT to hiv a O1 	'bi Ch 	fl OflLJ 	' 

0 iOfl 

 

emy,, Joy 	under the ovL 	d th Pub1± 	cto unertjgs 

to discharge their respOflsibi].LtESaS UifetO 	on. •1lie .01.1c.. band. 	 •0 

3 10 producL1\ 	'or\ers Ofl Lhc uor, moro cI'n( CVC]\T 	IL J 	L'e 

ioiic of t 	ovt that as EJ a 	Osibl 	ithjn Lh 	 1 J. 

c costiPtS Ci adn1n1strt1vC 	 1 (b1lt , ti 	bU) ) flCl a n 	\ I L 

Thid e ç( rd at the 	tLion to Lbrn to 1d 	 t 

	

o:irL farn 1 	1fe and to flS 	the duca IOfl fld 1C1f , 	0t thcir ' 

childrerh 	
0 	

•:: .. 	: 	•: 	: 	', 	 0 	 0 	 ' 	

..ti..::rv.o 	. ..j 
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Ifl 	b 	1976 the tbeo eprtmeflt o 50C131 i1a 	bd 	" 	
? 

iue a c11 ±r D. 0. icti L tC 11 L1O str10 	DePartmCfl 	
L 

quet1 ig L 3 tO give 	ronsiderL1on to the qucstl)fl (C  

osting bu 	d ad wf ct tIC SIflC stt Ofl 	1JOWOVr, ropreooflta- 	' 	t 

	

I3flS coti 	to e rocoivod b tho Deportmoflt oC 1omen S 

ito i1fl1S r of Iurn an 	soui cas Development From 
omen sco]clflq  

tfVflt 	of that cp,fl tI1Dnt fO) 	flU 	t the pl cc 
O 

	 , T 	J 

\\11r3  tiir u c ' flCS 	 1L h9, 	1ci foro, flOW bocii 	 . 

OCOoo to 1 	dOWfl abrod stat oiiint of pci iy t lct \/ltIl 
r2qard to tae employees who ar undo th purV1O'J Of the GoC.  

:bic Sector Lbnortak1nq 	U 	tompt has, thrrfOrC, been ii c10 

n tn fo Uo\ 	pragaphs b 1y c1on sonic (JUlCCllflPS to erihl 	A' 

L 	cadre co rollingi autooriti 	to consider Ui rqust from Lhc 

SOUSeS for a Dosting at the m1i statiOfl 	t I h outsoL, it rn y 

a criied t hat it may nat h 	oihl to brin cv3/ c3begOI 
c 	nloe 'ibhin the 0bit 	th 	policy 	LtuaLioflS Oi 

isürd'fe 	'lcmcnt are vrd nd mLCl 1 	The qdo1ir5 

	

n bclo' 	/ thorofre, iii ustrative nd no L-  r xhaus I 1V 	ovt 

	

bh 	a I otT r 4 csc t1 cadre con rd Li ig uLhOriLJ 	
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I c ul d co si d r uch requc t s i Lh uto:s t 4 4 4 
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\ / 

qujdo. fo.r 	iea1nCT wi.LJi 	-c  h el 	 .; o'j o'. 	nrc given 

(1) flere the 	5Ou2 	le3on' 	t 
or two of tn 

th 	;dl 	Iiid 	:. 	•lrvice .].l 	Indi. 	e rv:i 
Indian FopL Service (Group 

cc; 	namely I5, 	•IPSA 	and 
); 

- 	The sPoUse will be posted to -thb samé'Cacjtè by 
providing for a cadre transfe-:of One spouse to the 
Cadre of the other spouse 
being subject to their not 

posted by this pces. to their home cadre 4  Postings within the Cadre 
:Jjthin the 

wLlj,. of course, 	fall nurview of the State Govt. 

There on spou 	belongs to one of the A11 IndJn Services and the other 	DcUC 
Central 5 belongs toone of the. :vic 

-. The dadre controlling authei:ity of the Centre] 
• Service. ma\' post the officer to the station or 
if there .i.s no postin that station, td th Stto • where the obhsr spou heiongiig to the ll India. 
Service is posted. : 

ihere the sou:es balonçj to tiie :;ame Central Service 
I 	 S 

- The Cadreconrol]Jno authority may post the 

	

SPOUSes th the same 	
... 

(iv) 	 0, SOOUe e longs to one Central Service ani' 
th other, spous• belongs to another Central Serv1(r2 _J 
- The spouse with thc. longer scrvicc' a t a station. '- 

may, pply to the aporopri ate cadre contro1liç 
authority and the said authcrit may nost tho said officer to the station, or if there is nd post ih . th at s€atjon to the Stt wher ....the other sPouse 1y' be10ngj1g to the' other. Central Service is poste 	{f. 

(v) 	There One 5POUSC belongs to an All Ind a Scrvjc and' tne Other ,  spouse bclongs to Public Sector 
Undertakings - 

ti  

The SPOUSe emp1ov under th 0 p ublic Sector-14ndertaking may apply to th compct.nt 
cUtJio.ity' , and said Jutbority may oo 	the said officr to 

, 	 4 the station, 	jf there .is rio post under the P3U 
in that station, to the State where the other 
spouse is po i d 

'1;, 	.5 	. 	 .. 	• 	

. 



4 

J\b 

("Lll(fl: SPOUSe h 

- rho spouse CIflPl0',Od uihi the ..' 	may aDply to the 
compe tent autho c.i.Ly aic1 the sn,i 1 authority may ost 
the -officer to the station, or if there is no post 
unde to. PStJ in that :stacion, La the State where 
the other siouse is pbsted . If, however, the request 
cannot be granted hei.s,e:the :P5U.has no ppst in the 
said station'stata, ten Lhc spouse belonging to 
the Contral erv1..ce may ap )ly to the ap' ropriato 

• cdrecbntrolUng.au.throItyrid the said aithority 
may post tiis said officer to the station.or if there 
is no post in that station, tothe state where the 
spouse employed upder PSU is posted0 

(vii) 	Where one spouse is employed under the Central Govt0 
and the o€her spouse is employed under the 3tte Govt0 

er the Central Govt; may 
a utli or i. by and the compe tent 
said officer to the station 
in that station to the State 
iS posted. -• 

5 . 	 s \ill be . seen from. the i iiustca Li on gi.en above, they 
do not. cover all pQssibie categories o:[, cases which may arise0 
In fact t is not possib)e Lo Cn1c10 -3te all the c - tegories of 
cases0 Each case, rot côveod by:the above guidelines will have 
to be dealt v,, ith keepincj in ni nJ th si.r I. in which these 
guidelines have been laid clown and the larger objective of 
ensurjnci that a husbanca and wfe are, as far as possible and 
within the constraints of ;clministrLjve convenience, posted 
at the same station, 	• 	• 	 • 	• . 	 :,.. 

6 '1nstiy Of Finance Ccc 	are rrqu 	tnd to liring the 
above instructions to the notice of all administrative authorities 
under their control and eiure compliance 0 . 

7 In so far as persons serv3ng in Td 	in Audit and iccounts 
Department are concerned, 	-these orders issue in consultation with 
the Conpro1.lej- and Auditor General of md ii 

3 This i5ue5 with Lhe concurronce of the DcparLrnonL 0r 
Public Enterprises.  

9 -d1 verscn vol] 	tollow 
-- 

(Mrs. 78rti Kho J 	) 
JOJnL Secretary to the Govt0 	of 	LnUia. 	i 

- 
) i•. 

U 

1.0 

U N1nastrics/onar Lments of the 	vL of Indj 1 
(s par standard 11-L wLth usual ninubr of spar 	'pies 	) 

:. 

The spOuse émp].oyed un 
apply to ;  the competent 
a utho r i ty may post :tli e 
or if there is no post 
where the other spouse 


